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Ashram deaths: NHRC notice to CS 

https://timesofindia.indiatimes.com/city/indore/nhrc-notice-issued-for-deaths-at-
indore-ashram/articleshow/111525482.cms 

Indore: National Human Rights Commission (NHRC) on Friday took cognizance of 
deaths of children at a local ashram and issued notice to Madhya Pradesh chief 
secretary seeking a detailed report within one week. 

As many as six children had died and around 60 were admitted to the hospital after 
spread of cholera at Shri Yugpurush Dham Boudhik Vikas Kendra from June 29 to 
July 2. The ashram is also accused of hiding a death and allowing disposal of the 
body without an autopsy. 

The NHRC observed that being custodian of the children, it becomes the duty of the 
ashram management and the supervising government officers to provide them with a 
safe environment including hygienic food and proper medical care. 

The commission asked the chief secretary to give a detailed report that includes the 
present health status of the children and treatment records of those who died. NHRC 
also sought to know the steps taken to improve the overall condition of the ashram 
so that such incidents do not recur. The NHRC sought specific details about an 
SDM, who was suspended on the allegations of behaving in an insensitive manner 
while inquiring into the matter at the shelter home. 

The commission has also asked its special rapporteur, Shri Umesh Kumar Sharma, 
to visit the ashram to conduct a spot inquiry and submit a report at the earliest. 

In Indore, district collector Asheesh Singh told reporters that the ashram had failed to 
inform authorities about the spread of infection among the children. “If the 
information would have been passed on, we could have saved some of those who 
died,” he said. 

On basis of an interim report submitted by a local probe committee, the collector had 
sent a notice to the ashram management asking them why a criminal case should 
not be registered against them for concealing information about the death and other 
irregularities. 

The ashram is expected to tender a reply by Sunday. 

The ashram has a total of 204 inmates, including orphans and those suffering from 
mental ailments. The first death was recorded at the ashram on June 29. Four 
children died inside the ashram between July 1 and July 2 after suffering from 
vomiting and diarrhoea, while another passed away on June 30 allegedly due to 
seizures. TNN 

We also published the following articles recently 

Indore ashram gets notice over kids' deathLearn about the recent incident at Shri 
Yugpurush Dham ashram in Indore where six children tragically passed away. The 
administration has issued a showcause notice to the ashram, awaiting a response 
within three days.111499760 
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Indore child deaths: No FIR, ashram gets showcause noticeLearn about the ongoing 
investigation into child deaths at Shri Yugpurush Dham ashram in Indore. The 
management is facing scrutiny for not disclosing the deaths promptly. Stay updated 
on the latest developments as authorities await a response from the 
ashram.111503183 

Five kids die of mystery illness at Indore ashram, 38 in hospitalTragedy strikes as 
five children at an ashram in Indore succumb to a mysterious illness, while 30 others 
are hospitalized. Authorities suspect food poisoning. The incident has sparked an 
investigation and raised alarm in Madhya Pradesh.111446189  
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’Boarding, healthcare, compulsory education’: Human rights body 
issues advisory for protection of beggars 

https://www.livemint.com/news/india/boarding-healthcare-compulsory-education-
human-rights-body-issues-advisory-for-protection-of-beggars-11720194377708.html 

The National Human Rights Commission issued an advisory on Friday for the 
protection and rehabilitation of beggars. 

The National Human Rights Commission issued an advisory on Friday for the 
protection and rehabilitation of beggars. The move is intended to address the “root 
causes of begging” and provide such individuals with support and rehabilitation. 
States and Union Territories have been asked to implement the recommendations 
issued in the advisory and send an Action Taken Report within two months. 

“Persons engaged in beggary face a number of challenges that impact their life and 
dignity. Beggary is not only a socio-economic problem but also reflects the failure of 
the society, where people are forced to beg to eke out their livelihood,” the document 
said. 

 
 

The document called for the formation of a national database of people engaged in 
seeking alms before registering them in shelter homes and issuing identity cards. It 
also sought to ensure adequate care and compulsory education for young children, 
and vocational training for beggars. 

 

The NHRC has also called for the establishment of an anti-begging framework and 
called for the states and UTs to work towards decriminalizing begging. 

Here are the highlights: 

Develop a standardized survey format to create a national database of individuals 
engaged in begging. Collect and update detailed information regularly on an online 
portal accessible to stakeholders such as authorities, nodal agencies, and shelter 
homes. Include various parameters in the database, such as gender, age, family 
status, health issues, place of origin, and previous economic activities 

Register individuals in shelter homes and issue identity cards. Ensure shelter homes 
provide essential services, including healthcare, registration assistance, and financial 
services. Organize camps to disseminate information on government welfare 
schemes and employment opportunities. 
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Provide proper boarding, lodging, and healthcare services in shelter homes. Ensure 
access to mental health counseling, de-addiction, and rehabilitation services. Link 
residents with government medical assistance and insurance schemes 

Ensure free and compulsory education for children aged 6-14 years involved in 
begging. Provide early childhood care and education for children up to 6 years old 
whose parents are involved in begging. 

Establish an anti-begging framework and work towards decriminalizing begging. 
Undertake anti-poverty and poverty alleviation measures, and enact laws to curb 
forced begging and human trafficking 

Collaborate with NGOs, civil society organizations, and the private sector for skill 
development and vocational training. Encourage the formation of Self-Help Groups 
(SHGs) and provide financial assistance through bank loans and government 
schemes 

Develop information, education, and communication materials to raise awareness. 
Provide follow-up and aftercare services to monitor progress and prevent relapse 
into begging. Reach out to the public to create awareness and seek cooperation in 
implementing protection mechanisms.  
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Buxar रीʤ बना रहे चार बाइक सवारो ंने बालक को रौदंा 

https://samacharnama.com/city/buxar/four-bikers-making-buxar-reels-run-over-
boy/cid14869951.htm 

िबहार Ɋूज़ डेˋ थाली थाना Ɨेũ के दिनयार गांव मŐ  की सुबह सड़क पर चार अलग-अलग बाइक 

पर सवार युवको ं ने वीिडयो बनाने के Ţम मŐ एक बालक की जान ले ली. इस दौरान तीन बाइक 

दुघŊटनाŤˑ हो गई, जबिक एक अɊ बाइक को लेकर सभी युवक भागने मŐ कामयाब हो गए. मृत 

बालक की पहचान दिनयार गांव के चंदन मांझी के सात वषŎय पुũ काितŊक कुमार के ŝप मŐ की गई 

है. घटना के िवरोध मŐ पįरजनो ंव Ťामीणो ंने सड़क को जाम कर िदया और Ůशासन से मुआवजे की 
मांग की. 

बताया जाता है िक चार अलग-अलग बाइक पर सवार युवक सड़क पर मोबाइल से वीिडयो बना रहे 

थे. इसी दौरान सड़क िकनारे खड़े बालक को रौदं िदया. िजससे घटना̾थल पर ही उसकी मौत हो गई. 

इस दौरान तीन बाइक दुघŊटनाŤˑ हो गई. उन तीनो ंबाइको ंको सड़क पर छोड़ कर एक अɊ बाइक 

लेकर युवक भाग िनकले. घटना के बाद Ťामीणो ंव पįरजनो ंकी भीड़ वहां पर जुट गई. इसकी सूचना 
िमलते ही थाली थाना के थानाȯƗ िवकास चंū यादव, एसआई ललन कुमार पुिलस बल के साथ वहां 
पŠंच गए और शव को कɥे मŐ लेने का Ůयास िकया. लेिकन गुˣाए Ťामीणो ंने सड़क को जाम कर 
िदया. लगभग दो घंटे तक सड़क जाम रहा. इस बीच बीडीओ नीरज कुमार राय वहां पŠंचे और 
सरकारी मुआवजे िदलवाने तथा पįरवाįरक लाभ के तहत बीस हजार Ŝपए देने की बात कही. 

सुनीता का िकडनी टŌ ांसɘांट कराए सरकार 

रा Ō̓ ीय मानवािधकार आयोग ने राǛ सरकार को िकडनी कांड की पीिड़ता सुनीता का िकडनी 
टŌ ासɘांट कराने का िनदőश िदया है.  जारी िनदőश मŐ आयोग ने सरकार को उǄ Ůाथिमकता के आधार 
पर पीिड़ता की िकडनी के शीť Ůȑारोपण और उपचार के िलए पयाŊɑ कदम उठाने कारे कहा है. 

करीब दो साल पहले गभाŊशय के ऑपरेशन के दौरान दोनो ं िकडनी िनकाल िलए जाने के बाद से 

पीिड़ता सुनीता डायलिसस के सहारे जी रही है. मामले मŐ अिधवƅा एसके झा ने आयोग मŐ यािचका 
दायर की थी. 

उप मुƥमंũी पर अमयाŊिदत िटɔणी मŐ केस दजŊ 

उप मुƥमंũी िवजय कुमार िसɎा के İखलाफ एƛ पर एक युवक के Ȫारा अमयाŊिदत भाषाओ ंका 
Ůयोग करने को लेकर भाजपा िजलाȯƗ दीपक कुमार ने साइबर थाना मŐ केस दजŊ कराया है. भाजपा 
िजलाȯƗ ने कहा िक एƛ पर   को एक पोː िŮयांशु कुशवाहा के अकाउंट से िकया गया है. इसमŐ 
उनकी Ůितʿा को धूिमल करने के उȞेʴ से िटɔणी की गई है. 
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Foxconn hiring: NHRC sends notice to Centre, Tamil Nadu govt 
over ‘bias’ against married women at iPhone maker's plant 

https://www.msn.com/en-in/news/India/foxconn-hiring-nhrc-sends-notice-to-centre-
tamil-nadu-govt-over-bias-against-married-women-at-iphone-maker-s-plant/ar-
BB1pdqGq?apiversion=v2&noservercache=1&domshim=1&renderwebcomponents=
1&wcseo=1&batchservertelemetry=1&noservertelemetry=1 

The National Human Rights Commission (NHRC) on Monday issued notices to the 
Union Labour Ministry and the Tamil Nadu government over reports of gender 
discrimination in jobs by Foxconn, a major manufacturer of Apple devices, at its 
iPhone assembly plant in Tamil Nadu's Sriperumbudur  

The human rights watchdog issued the notices after taking suo motu cognisance of 
media reports that Foxconn “has systematically excluded married women from jobs 
at its iPhone assembly plant in Sriperumbudur, Tamil Nadu”. 

 

A former human resource executive at Foxconn had alleged that “verbal directions” 
were given to the recruitment agencies in this regard. 

 

  

Citing reports, the NHRC said the company “does not hire married women because 
of cultural issues and societal pressure”. 

 

According to a report by news agency PTI citing sources, Foxconn had informed the 
government that 25 per cent of its new hires are married women and its safety 
protocol, which requires all employees to avoid wearing metal irrespective of gender 
or religion, is not discriminatory. 

 

The content of the media reports, if true, raises a serious issue of discrimination 
against married women causing the violation of the right to equality and equal 
opportunity, said the NHRC in its statement. 

 

Seeking a detailed report within one week, the Commission has issued notices to the 
secretary, Union ministry of labour and employment, and the chief Secretary, 
government of Tamil Nadu. 

 

As per media reports carried on June 26, a number of job seekers in the company 
were spoken to during the period January 2023 to May 2024 and the candidate 
information pamphlet of the company was examined, it said. 
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“It was revealed that only unmarried women were eligible for assembly job while 
there was no mention in this regard in the advertisements made by the company. A 
WhatsApp chat between a married candidate and the hiring agency of the company 
was also quoted in the news report stating that when the candidate asked about the 
salary and childcare facility offered by the company, the response was 'married not 
allowed'. The company, reportedly, refuted the allegations of discrimination in 
employment based on marital status, gender, religion or any other form,” the 
statement said. 

 

The NHRC also noted that gender equality is not only required in the Indian 
Constitution, but the international treaties and covenants, viz., International 
Covenant Civil and Political Rights, and the International Covenant of Economic, 
Social, and Cultural Rights also provide non-discrimination on the ground of gender 
in any form of employment. 
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India News | National Policy for Protection, Rehabilitation and 
Centralised Database: NHRC Advisory on Begging 

https://www.latestly.com/agency-news/india-news-national-policy-for-protection-
rehabilitation-and-centralised-database-nhrc-advisory-on-begging-6089835.html 

Get latest articles and stories on India at LatestLY. Building a nationwide database 
and drafting a national policy for protection and rehabilitation of individuals engaged 
in begging are among the recommendations of an NHRC advisory issued on Friday. 
 

New Delhi, Jul 5 (PTI) Building a nationwide database and drafting a national policy 
for protection and rehabilitation of individuals engaged in begging are among the 
recommendations of an NHRC advisory issued on Friday.The advisory was issued to 
the Centre and state governments to develop strategies aimed at eliminating the 
need for begging and enhancing the quality of life for those involved in it, the 
National Human Rights Commission (NHRC) said in a statement 

It noted that despite a number of initiatives and welfare programmes implemented by 
the central and state governments, begging persisted across the country. 

According to the 2011 census, there were more than 4,13,000 (4.13 lakh) beggars 
and vagrants in India, it said. 

In its recommendations, the NHRC asked the authorities to draft a national policy for 
the protection and rehabilitation of individuals involved in begging to prepare and 
implement welfare schemes for them with targeted financial assistance, vocational 
training, poverty alleviation and employment opportunities and continuous monitoring 
and supervision by executive actions for implementation of those frameworks.It also 
recommended undertaking sociological and economic impact assessment to 
legislate an anti-human trafficking law to curb any racket of forced begging. "This law 
should identify beggary as one of the root causes of human trafficking and insert 
penal offences against the perpetrators."A standardised survey format is to be 
developed by the Union Ministry of Social Justice & Empowerment for collecting 
detailed information with the help of municipal corporations or government agencies 
to build a national database of individuals engaged in begging with their physical, 
mental and social status, which should be updated regularly on an online portal 
accessible to all stakeholders, the statement said.The rights panel also asked to 
ensure that, upon completion of the identification process, individuals engaged in 
begging were brought to shelter homes (as mentioned under the Support for 
Marginalised Individuals for Livelihood and Enterprise or SMILE scheme) located 
within cities or districts, and registered as residents and issued identity cards by the 
relevant authorities.Particular emphasis should be placed on catering to the needs of 
children, women, the elderly, persons with disabilities and those addicted to 
substance abuse involved in begging, according to the existing provisions of the law 
applicable to these specific groups, it said in its recommendations.Other 
recommendations include registering and enrolling all children between the ages of 
six and 14 and involved in begging in schools under the Right to Education Act and 
providing skill development and vocational training to shelter home residents in 
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collaboration with government-recognised vocational centres to enable them to live a 
life of dignity.It also recommended that NGOs or civil society groups may assist the 
shelter home residents in forming self-help groups and in accessing loans for self-
employment.The state governments have been asked to start campaigns to ensure 
the eradication of organised or forced begging in all forms. To achieve this goal, anti-
begging cells may be initiated by involving various stakeholders, including NGOs or 
CSOs and human rights defenders, it said.  

LATESTLY, Online, 6.7.2024
Page No. 0, Size:(0)cms X (0)cms.



 

 

Madhubani सुपौल गांवो ंमŐ फैला पानी, फसल तबाह 

https://samacharnama.com/city/madhubani/water-spread-in-madhubani-supaul-
villages-crops-destroyed/cid14869018.htm 

िबहार Ɋूज़ डेˋ कोसी नदी का जलˑर अचानक बढ़ने से तटबंध के भीतर के गांवो ंमŐ पानी फैल 

गया है. इससे वहां बसे लोगो ंकी नीदं उड़ गई है. वही ंदो सौ एकड़ से अिधक जमीन मŐ लगी मंूग और 
पाट के खेतो ंमŐ बाढ़ का पानी फैल गया है. 

कोसी नदी का जलˑर बढ़ने से  मौजहा पंचायत के वाडŊ-12 मŐ सुकमारपुर और बेगमगंज गांव जाने 

वाली मुƥ सड़क 40 फीट कटकर नदी मŐ िवलीन हो गई है. इस कारण सुकमारपुर, बेगमगंज और 
सुकमारपुर घाट जाने वाले लोगो ंका सड़क संपकŊ  भंग हो गया है. लोग जान हथेली पर रखकर 
आवागमन कर रहे हœ. Ťामीणो ंने बताया िक पानी की तेज धारा मŐ वाडŊ-12 की मुƥ सड़क कटकर 
नदी मŐ िवलीन हो गई. सड़क Ȱˑ होने से मौजहा पंचायत के िससवा, पंचगिछया, सुकमारपुर, बगहा, 
बुिढ़याडीह और दुिबयाही पंचायत के बेला, दीिघया, बेलागोठ बेगमगंज सिहत अɊ गांवो ंका संपकŊ  
भंग हो गया है. 

मौजहा पंचायत के वाडŊ 8 मŐ कोसी नदी पुल के समीप साल  मŐ लगभग दो सौ पįरवार के घर काटकर 
नदी मŐ िवलीन हो गए थे. इसके बाद लोग जहां-तहां शरण लेकर रहे. बाढ़ अविध खȏ होने के बाद 

कुछ लोग उसी जगह पर घर बना कर रहने लगे, लेिकन कोसी नदी मŐ जलˑर बढने के बाद घर मŐ 
पानी फैल गया. 

सुनीता का िकडनी टŌ ांसɘांट कराए सरकार 

रा Ō̓ ीय मानवािधकार आयोग ने राǛ सरकार को िकडनी कांड की पीिड़ता सुनीता का िकडनी 
टŌ ासɘांट कराने का िनदőश िदया है.  जारी िनदőश मŐ आयोग ने सरकार को उǄ Ůाथिमकता के आधार 
पर पीिड़ता की िकडनी के शीť Ůȑारोपण और उपचार के िलए पयाŊɑ कदम उठाने कारे कहा है. 

डुमरी दिƗणी पंचायत के िदयारा Ɨेũ मŐ  सुबह पुŜष की अधजली लाश िमली है. सूचना पर पŠंची 
मोहनपुर थाने की पुिलस ने शव को पारेːमाटŊम के िलए भेजा. Ťामीणो ंने आशंका जताई है िक दूसरी 
जगह पर हȑा कर पहचान िमटाने के िलए शव आधा जलाकर यहां फŐ क िदया गया है. 
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NHRC issues comprehensive advisory to safeguard and rehabilitate 
beggars 

https://www.news9live.com/india/nhrc-issues-comprehensive-advisory-to-safeguard-
and-rehabilitate-beggars-2606120 

The National Human Rights Commission (NHRC) of India on Friday issued an 
advisory focusing on the protection and rehabilitation of individuals involved in 
begging. The advisory includes significant recommendations aimed at addressing 
the socio-economic difficulties experienced by underprivileged children, women and 
differently-abled individuals. 

New Delhi: The National Human Rights Commission (NHRC) of India on Friday 
issued an advisory focusing on the protection and rehabilitation of individuals 
involved in begging. The advisory includes significant recommendations aimed at 
addressing the socio-economic difficulties experienced by underprivileged children, 
women and differently-abled individuals.NHRC advisory on begging | Key 
highlightsSurvey and Data Collection:– Establish a standardised survey format to 
create a national database of people engaged in begging.– Regularly update 
comprehensive information on an online portal accessible to authorities, nodal 
agencies and shelter homes, covering parameters such as gender, age, family 
status, health conditions, place of origin and previous economic activities. 

Rehabilitation Measures:– Enroll people in shelter homes and issue identity cards for 
identification purposes.– Ensure that shelter homes provide essential services like 
healthcare, registration help and financial support.– Conduct awareness camps to 
inform people about government welfare programs and job 
opportunities.Healthcare:– Provide adequate boarding, lodging and healthcare 
services within shelter homes.– Facilitate access to mental health counseling, 
addiction treatment and rehabilitation services.– Assist residents in accessing 
government medical aid and insurance schemes.Education:– Guarantee free and 
compulsory education for children aged 6-14 years involved in begging.– Offer early 
childhood care and education for children under 6 years old whose parents engage 
in begging. 

Legal and Policy Framework:– Establish a comprehensive anti-begging framework 
aimed at decriminalising begging.– Implement anti-poverty measures and enact 
legislation to combat forced begging and human trafficking.Collaboration with NGOs 
and Other Organisations:– Foster partnerships with NGOs, civil society groups and 
the private sector to promote skill development and vocational training.– Support the 
formation of Self-Help Groups (SHGs) and facilitate access to financial assistance 
through bank loans and government schemes.Awareness and Sensitisation:– 
Develop educational materials to raise awareness and provide ongoing support and 
follow-up services to prevent relapse into begging.– Engage the public to increase 
awareness and encourage cooperation in implementing protective measures. 
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NHRC issues notice to Centre, Tamil Nadu government over 
“serious issue of discrimination” at Foxconn’s iPhone factory 

https://www.msn.com/en-in/news/india/nhrc-issues-notice-to-centre-tamil-nadu-
government-over-serious-issue-of-discrimination-at-foxconn-s-iphone-factory/ar-
BB1pdmOF?ocid=BingNewsVerp 

The National Human Rights Commission (NHRC) has issued notices to the central 
government and Tamil Nadu state authorities following reports of discriminatory 
hiring practices at Foxconn's biggest Apple iPhone manufacturing plant in the 
country near Chennai. The commission's action comes in response to a Reuters 
investigation that uncovered systematic exclusion of married women from assembly 
line jobs at the facility  

 

"NHRC observes that the matter, if true, raises a serious issue of discrimination 
against married women causing the violation of the right to equality and equal 
opportunity," the commission stated as quoted by PTI. The NHRC has requested a 
detailed report within a week from both the labour ministry secretary and the Tamil 
Nadu chief secretary. 

 

"Risk factors increase when you hire married women," says former Foxconn HR 
exec 

The Reuters conducted an investigation at Tamil Nadu’s Sriperumbudur between 
January 2023 and May 2024, which revealed that Foxconn, a major supplier for 
Apple, had been rejecting married women applicants for iPhone assembly jobs. 
Dozens of job seekers, advertisements, and WhatsApp discussions, showed that 
Foxconn's third-party recruiters explicitly stated that only unmarried women were 
eligible for assembly jobs. 

 

Hiring agents and HR sources cited family responsibilities, pregnancy risks, and 
higher absenteeism as reasons for not hiring married women. S. Paul, a former 
human resources executive at Foxconn India, told Reuters: "Risk factors increase 
when you hire married women." He explained that the company's view was that 
there were "many issues post-marriage," including that women "have babies after 
marriage." 

Apple claims to have worked with Foxconn to address the lapses in hiring practices 

In response to the allegations, Apple acknowledged lapses in hiring practices in 
2022 and claimed to have worked with Foxconn to address the issues. Meanwhile, 
Foxconn has "vigorously refuted" the allegations of employment discrimination based 
on marital status or gender. 

While Indian law doesn't specifically bar companies from discriminating in hiring 
based on marital status in the private sector, legal experts suggest such practices 
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could be challenged. Several women's groups have called for investigations into the 
matter. 

The human rights commission emphasised that gender equality is not only required 
by the Indian constitution but also by international treaties and covenants. It has 
directed state authorities to ensure all companies follow labour law norms and 
regulations.  
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NHRC Issues Notices Over Forced Sex Trade Allegations, Child 
Health Crisis in Indore Ashram 

https://www.devdiscourse.com/article/law-order/3007385-nhrc-issues-notices-over-
forced-sex-trade-allegations-child-health-crisis-in-indore-ashram 

The NHRC issued notices to state officials over reports of women being forced into 
sex trade on the pretext of job offers, raising concerns about women's safety. 
Additionally, a separate report revealed that children at an Indore ashram fell ill and 
died, prompting another notice for immediate action and improvement of conditions. 

 
 

In a stern step, the NHRC has issued notices to chief secretaries and police chiefs of 
all states and union territories concerning reports of women being coerced into sex 
trade under the guise of lucrative job opportunities  

The NHRC, on Friday, noted that content cited from a news report where women 
were arrested during a raid suggests a dire situation for women's rights and safety. 
The report, dated July 1, revealed that arrested women in a Ranchi hotel raid were 
driven to sex trade out of dire necessity, often coerced by relatives or entrapped to 
meet family needs. 

 

The crime syndicate's extensive network, spanning the country, calls for a 
nationwide crackdown, the NHRC emphasized. Meanwhile, in another pressing 
issue, the NHRC responded to media reports of child illnesses and deaths at an 
Indore ashram, seeking an urgent response and improvement measures. 
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NHRC Issues Notices to States, UTs on Women Coerced into Sex 
Trade 

https://www.oneindia.com/india/nhrc-issues-notices-over-women-forced-into-sex-
trade-011-3871627.html 
 
The National Human Rights Commission (NHRC) has raised alarms over reports of 
women being coerced into sex trade under the guise of job offers. The NHRC has 
issued notices to the chief secretaries and police chiefs across all states and union 
territories, seeking detailed reports on measures taken to combat this issue. 

Alarming Reports of Forced Sex Trade 

A news report from July 1 highlighted that many women arrested during a raid at a 
hotel in Ranchi, Jharkhand, were forced into sex work out of desperation. The NHRC 
noted that these women were often pushed into this situation by relatives or due to 
family needs, making it difficult for them to escape the control of criminal elements. 

The NHRC's statement emphasised that the women involved came from various 
regions and were lured with false job promises. Their handlers operated from distant 
locations, indicating a widespread crime network. This necessitates a nationwide 
crackdown on such criminal activities, according to the commission.NHRC's Suo 
Motu CognisanceTaking suo motu cognisance of the media report, the NHRC issued 
notices to the chief secretaries and director generals of police in all states and union 
territories. The commission demanded a comprehensive report on actions taken and 
planned to address the issue of women being forced into sex trade by anti-social 
elements. 

Despite existing laws and schemes aimed at protecting women, the NHRC observed 
that criminal elements continue to exploit vulnerable sections of society. This 
highlights a significant gap in the implementation and enforcement of protective 
measures for women's safety and welfare. 

In another concerning development, the NHRC took suo motu cognisance of reports 
that 30 children fell ill and five died at an ashram shelter home in Indore, Madhya 
Pradesh. The affected children, aged between 5-15 years, are suspected to have 
suffered from blood infection and food poisoning.Most children residing in these 
ashrams are orphans. The NHRC has issued a notice to the Madhya Pradesh chief 
secretary, requesting a detailed report within one week. This report should include 
the current health status of hospitalised children and steps taken to prevent such 
incidents in the future.The NHRC's actions underscore the urgent need for improved 
conditions in shelter homes and stricter enforcement of laws protecting vulnerable 
populations. Ensuring the safety and dignity of women and children remains a critical 
priority for the commission.  
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NHRC issues notices to states, UTs over women being ‘forced’ into 
sex trade by anti-social elements 

https://theprint.in/india/nhrc-issues-notices-to-states-uts-over-women-being-forced-
into-sex-trade-by-anti-social-elements/2162822/ 

New Delhi, Jul 5 (PTI) The NHRC has issued notices to the chief secretaries and the 
police chief of all the states and union territories over reports that women are 
allegedly being forced into sex trade by anti-social elements on the pretext of 
providing them with lucrative job opportunities. 

In a statement on Friday, the National Human Rights Commission observed the 
content of a news report quoting statements by women arrested during a raid, if true, 
raises a serious concern relating to the life, liberty, equality and dignity of women, 
irrespective of caste, religion and geographical boundaries 

“The media report, carried on July 1, indicates that most of the arrested women 
during a raid at a hotel in Ranchi, Jharkhand, got into sex trade out of compulsion 
and helplessness. Many of them were pushed into this web by their relatives and 
some of them were forced to enter into this ugly business to fulfil the needs of their 
families and could not come out of the vicious network of anti-social elements once 
got into their grip,” it said. 

 

The news report indicates that the victim women are natives of different places, 
“trapped in the name of a job” and their handlers are reportedly operating from 
distant locations. This indicates the “depth of the crime syndicate” across the 
country, which requires a pan-India action against such criminal elements, the 
statement said. 

 

The NHRC, after taking suo motu cognisance of the media report, issued notices to 
the chief secretaries and the director generals of police of all the states and UTs, 
seeking a detailed report on the steps taken and proposed to be taken to deal with 
the anti-social elements pushing women into sex trade, it said. 

 

Issuing the notices, the commission further observed that despite several laws and 
schemes in the country for the protection, safety and welfare of women, the anti-
social and criminal elements manage to target the vulnerable sections of society, 
particularly women. 

 

In another statement issued on Friday, the NHRC said it has taken suo motu 
cognisance of media reports that 30 children allegedly fell ill and five died at an 
ashram (shelter home) in the Indore district of Madhya Pradesh. 
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“They are of 5-15 years. Reportedly, blood infection and food poisoning are 
suspected to be the reasons behind this. Most of the children living in the ashrams 
are orphans,” it said. 

 

The NHRC issued a notice to the Madhya Pradesh chief secretary, seeking a 
detailed report within one week. It should include the present health status of the 
children reportedly hospitalised for medical treatment, it added. 

The commission would also like to know about the steps taken to improve the overall 
condition of the ashram so that such incidents do not recur, the statement said. PTI 
KND MNK MNK MNK 
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NHRC puts advisory for protection of beggars: ‘Decriminalise 
begging’ 

https://www.hindustantimes.com/india-news/nhrc-puts-advisory-for-protection-of-
beggars-decriminalise-begging-101720196287485-amp.html 

NHRC issues advisory for protection and rehabilitation of individuals engaged in 
begging, recommends survey, rehabilitation measures among others. 

The National Human Rights Commission (NHRC) of India on Friday issued an 
advisory for the protection and rehabilitation of individuals engaged in begging. 

The human rights body has included several key recommendations to address the 
socio-economic challenges faced by impoverished, uneducated children, women, 
and differently-abled people. 

NHRC advisory on begging | Top points 

• Develop a standardised survey format to create a national database of persons 
engaged in begging. 

• Regularly collect and update detailed information on an online portal accessible to 
authorities, nodal agencies, and shelter homes. 

• Include parameters such as gender, age, family status, health issues, place of 
origin, and previous economic activities. 

Rehabilitation Measures: 

• Register individuals in shelter homes and issue identity cards. 

• Ensure shelter homes provide essential services, including healthcare, registration 
assistance, and financial services. 

Healthcare: 

• Provide proper boarding, lodging, and healthcare services in shelter homes. 

• Ensure access to mental health counseling, de-addiction, and rehabilitation 
services. 

• Link residents with government medical assistance and insurance schemes. 

Education: 

• Ensure free and compulsory education for children aged 6-14 years involved in 
begging. 

• Provide early childhood care and education for children up to 6 years old whose 
parents are involved in begging. 

Legal and Policy Framework: 

• Establish an anti-begging framework and work towards decriminalising begging. 
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• Undertake anti-poverty measures and enact laws to curb forced begging and 
human trafficking. 

Collaboration with NGOs and Other Organisations: 

• Collaborate with NGOs, civil society organisations, and the private sector for skill 
development and vocational training. 

• Encourage the formation of Self-Help Groups (SHGs) and provide financial 
assistance through bank loans and government schemes. 

Awareness and Sensitisation: 

• Develop materials to raise awareness and provide follow-up and aftercare services 
to monitor progress and prevent relapse into begging. 

• Reach out to the public to create awareness and seek cooperation in implementing 
protection mechanisms. 

These recommendations aim to address the root causes of begging, provide support 
and rehabilitation, and ensure the dignity and rights of the affected individuals are 
upheld, the human rights body said.  
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NHRC Recommends National Policy for Rehabilitation of Beggars 

https://www.devdiscourse.com/article/law-order/3007379-trump-seeks-partial-pause-
in-classified-documents-case-following-supreme-court-ruling 

The National Human Rights Commission (NHRC) has issued an advisory 
recommending the creation of a national policy to protect and rehabilitate individuals 
engaged in begging. It aims to enhance their quality of life through financial 
assistance, vocational training, and other welfare schemes. Additionally, the advisory 
urges for the implementation of anti-human trafficking laws to combat forced 
begging. 

 
According to the 2011 census, India is home to over 4,13,000 beggars and vagrants. 
Despite numerous government initiatives and welfare programs, the problem 
continues to exist. In response, the NHRC suggests targeted financial assistance, 
vocational training, and employment opportunities to improve the quality of life for 
these individuals. Continuous monitoring and implementation of these frameworks by 
executive actions are also recommended. 

 

The advisory also addresses sociological and economic impacts, encouraging the 
drafting of an anti-human trafficking law to identify and penalize those enforcing 
forced begging. An updated national database, accessible online to all stakeholders, 
is to be maintained. Special attention is given to vulnerable groups including 
children, women, the elderly, and persons with disabilities. State governments are 
urged to eradicate organized or forced begging through campaigns and the creation 
of anti-begging cells.  
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NHRC seeks report from CS on plight of schools in TG 

https://www.thehansindia.com/news/cities/hyderabad/teach-for-change-and-
pegasystems-complete-major-renovation-and-upgradation-of-government-schools-
in-devaljamsingh-gudimalkapur-889618?infinitescroll=1 

Hyderabad : The National Human Rights Commission (NHRC) has called for a report 
from the TG government on plight of schools in the State.The Commission's action 
comes following a complaint lodged by Sravan Vurappali from the city, alleging that 
the conditions of government-run schools are appalling and detrimental to the well-
being and educational development of students in most parts of Telangana. 

 

The complaint highlighted lack of basic infrastructure like adequate classrooms, 
functioning toilets, clean drinking water facilities and safe playgrounds. Sanitary 
conditions in several schools are extremely poor, posing serious health risks to both 
students and the staff.Also, "schools don’t have any budget to hire 
scavengers/workers required to keep school premises clean." 

Also, there are no qualified teachers in most schools, causing overcrowded 
classrooms and compromised learning experiences. Besides, the quality of food is 
allegedly unhygienic and sometimes many living creatures appear in food of 
students, the complaint noted.Following this, the NHRC, in its notice to the State 
Chief Secretary on Thursday said the complainant highlights a noticeable deficiency 
in essential educational resources such as textbooks, laboratory equipment and 
teaching aids, hindering effective teaching and learning. Some schools face security 
challenges, making them unsafe for both students and teachers.Against this 
background, the commission sought for a report within four weeks. It warned that it 
would be constrained to invoke coercive process u/s 13 of the Protection of Human 
Rights Act, 1993, calling for a personal appearance of the authority concerned for 
submission of the report if it is not received within the stipulated time. 
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NHRC ने 'जŝरतमंदो'ं की सुरƗा के िलए जारी की एडवाइजरी, करी ये मांग 

https://www.newsnationtv.com/india/news/nhrc-advisory-for-protection-of-beggars-
decriminalise-begging-in-hindi-480145.html 

भारत के रा Ō̓ ीय मानवािधकार आयोग (NHRC) ने शुŢवार को िभƗावृिȅ मŐ लगे ʩİƅयो ंकी सुरƗा 
और पुनवाŊस के िलए एडवाइजरी जारी की है. 

नई िदʟी: भारत के रा Ō̓ ीय मानवािधकार आयोग (NHRC) ने शुŢवार को िभƗावृिȅ मŐ लगे 

ʩİƅयो ंकी सुरƗा और पुनवाŊस के िलए एडवाइजरी जारी की है. मानवािधकार िनकाय ने गरीब, 

अिशिƗत बǄो,ं मिहलाओ ंऔर िवकलांग लोगो ंके सामने आने वाली सामािजक-आिथŊक चुनौितयो ंका 
समाधान करने के िलए कई Ůमुख िसफाįरशŐ शािमल की हœ. चिलए इस आिटŊकल मŐ भीख मांगने पर 
NHRC की सलाह को कुछ मुƥ िबंदुओ ंमŐ समझŐ. मालूम हो िक, इसमŐ सवőƗण और डेटा संŤह, 

ˢा˖, िशƗा जैसी मूलभूत चीजो ंको भी शािमल िकया गया है... 

भीख मांगने पर NHRC की सलाह 

सवőƗण और डेटा संŤह: 

-िभƗावृिȅ मŐ लगे ʩİƅयो ंका एक रा Ō̓ ीय डेटाबेस बनाने के िलए एक मानकीकृत सवőƗण Ůाŝप 

िवकिसत करŐ . 

-अिधकाįरयो,ं नोडल एजŐिसयो ंऔर आŵय गृहो ंके िलए सुलभ ऑनलाइन पोटŊल पर िवˑृत जानकारी 
िनयिमत ŝप से एकũ करŐ  और अपडेट करŐ . 

-िलंग, आयु, पाįरवाįरक İ̾थित, ˢा˖ मुȞे, मूल ̾थान और िपछली आिथŊक गितिविधयो ं जैसे 

पैरामीटर शािमल करŐ . 

पुनवाŊस उपाय: 

-आŵय गृहो ंमŐ ʩİƅयो ंका पंजीकरण करŐ  और पहचान पũ जारी करŐ . 

-सुिनिʮत करŐ  िक आŵय गृह ˢा˖ देखभाल, पंजीकरण सहायता और िवȅीय सेवाओ ं सिहत 

आवʴक सेवाएं Ůदान करŐ . 

-सरकारी कʞाणकारी योजनाओ ंऔर रोजगार के अवसरो ंके बारे मŐ जानकारी Ůसाįरत करने के िलए 

िशिवर आयोिजत करŐ . 

ˢा˖ देखभाल: 

-आŵय गृहो ंमŐ उिचत भोजन, आवास और ˢा˖ सेवाएं Ůदान करŐ . 

-मानिसक ˢा˖ परामशŊ, नशामुİƅ और पुनवाŊस सेवाओ ंतक पŠंच सुिनिʮत करŐ . 

-िनवािसयो ंको सरकारी िचिकȖा सहायता और बीमा योजनाओ ंसे जोड़Ő. 

िशƗा: 

-िभƗावृिȅ मŐ शािमल 6-14 वषŊ की आयु के बǄो ंके िलए िनः शुʋ और अिनवायŊ िशƗा सुिनिʮत करŐ . 
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-6 वषŊ तक के उन बǄो ंको Ůारंिभक बचपन की देखभाल और िशƗा Ůदान करŐ  िजनके माता-िपता 
भीख मांगने मŐ शािमल हœ. 

कानूनी और नीितगत ढांचा: 

-एक भीख-िवरोधी ढांचा ̾थािपत करŐ  और भीख मांगने को अपराध की ŵेणी से हटाने की िदशा मŐ 
काम करŐ . 

-गरीबी-िवरोधी उपाय करना और जबरन भीख मांगने और मानव तˋरी को रोकने के िलए कानून 

बनाना. 

गैर सरकारी संगठनो ंऔर अɊ संगठनो ंके साथ सहयोग: 

-कौशल िवकास और ʩावसाियक ŮिशƗण के िलए गैर सरकारी संगठनो,ं नागįरक समाज संगठनो ं
और िनजी Ɨेũ के साथ सहयोग करŐ . 

-ˢयं सहायता समूहो ं(एसएचजी) के गठन को ŮोȖािहत करŐ  और बœक ऋण और सरकारी योजनाओ ं

के माȯम से िवȅीय सहायता Ůदान करŐ . 

जागŝकता और संवेदनशीलता: 

-जागŝकता बढ़ाने के िलए सामŤी िवकिसत करŐ  और Ůगित की िनगरानी करने और दोबारा भीख 

मांगने की Ůवृिȅ को रोकने के िलए अनुवतŎ और बाद की देखभाल सेवाएं Ůदान करŐ . 

-जागŝकता पैदा करने के िलए जनता तक पŠंचŐ और सुरƗा तंũ लागू करने मŐ सहयोग लŐ. 
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NHRC ने टीजी मŐ ˋूलो ंकी दुदŊशा पर सीएस से įरपोटŊ मांगी 

https://jantaserishta.com/local/telangana/nhrc-seeks-report-from-cs-on-plight-of-
schools-in-tg-3371741 

HYDERABAD हैदराबाद : रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने राǛ मŐ ˋूलो ं की 
दुदŊशा पर टीजी सरकार से įरपोटŊ मांगी है।आयोग की यह कारŊवाई शहर के ŵवण वुरɔाली Ȫारा दजŊ 
कराई गई िशकायत के बाद आई है, िजसमŐ आरोप लगाया गया है िक तेलंगाना के अिधकांश िहˣो ंमŐ 
सरकारी ˋूलो ंकी İ̾थित भयावह है और छाũो ंके ˢा˖ और शैिƗक िवकास के िलए हािनकारक 

है।िशकायत मŐ पयाŊɑ कƗाएं, काम करने वाले शौचालय, ˢǅ पेयजल सुिवधाएं और सुरिƗत खेल 

के मैदान जैसी बुिनयादी सुिवधाओ ंकी कमी को उजागर िकया गया है। कई ˋूलो ंमŐ ˢǅता की 
İ̾थित बेहद खराब है, िजससे छाũो ंऔर कमŊचाįरयो ंदोनो ंके ˢा˖ को गंभीर खतरा है। 

साथ ही, अिधकांश ˋूलो ंमŐ योƶ िशƗक नही ंहœ, िजससे कƗाओं मŐ भीड़भाड़ रहती है और सीखने 

का अनुभव खराब होता है। इसके अलावा, भोजन की गुणवȅा किथत ŝप से अˢा˖कर है और 

कभी-कभी छाũो ं के भोजन मŐ कई जीव िदखाई देते हœ, िशकायत मŐ कहा गया है।इसके बाद, 

एनएचआरसी ने गुŜवार को राǛ के मुƥ सिचव को भेजे अपने नोिटस मŐ कहा िक िशकायतकताŊ ने 

पाǬपुˑको,ं Ůयोगशाला उपकरणो ंऔर िशƗण सहायक सामŤी जैसे आवʴक शैिƗक संसाधनो ंमŐ 
उʟेखनीय कमी को उजागर िकया है, जो Ůभावी िशƗण और सीखने मŐ बाधा उȋɄ कर रहा है। कुछ 

ˋूलो ंको सुरƗा चुनौितयो ंका सामना करना पड़ता है, िजससे वे छाũो ंऔर िशƗको ंदोनो ंके िलए 

असुरिƗत हो जाते हœ। 

इस पृʿभूिम के İखलाफ, आयोग ने चार सɑाह के भीतर एक įरपोटŊ मांगी। इसने चेतावनी दी िक यिद 

įरपोटŊ िनधाŊįरत समय के भीतर Ůाɑ नही ंहोती है, तो यह मानवािधकार संरƗण अिधिनयम, 1993 की 
धारा 13 के तहत बलपूवŊक ŮिŢया लागू करने के िलए बाȯ होगा, और įरपोटŊ Ůˑुत करने के िलए 

संबंिधत अिधकारी की ʩİƅगत उपİ̾थित की मांग करेगा। 
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NHRC: मिहलाओ ंसे 'जबरन देह ʩापार' मामले मŐ राǛो ंको नोिटस; 4.13 लाख+ 
िभƗुको ंपर रा Ō̓ ीय नीित का सुझाव 

https://www.amarujala.com/india-news/nhrc-notice-to-states-on-forced-prostitution-
of-women-suggestion-of-national-policy-on-4-13-lakh-beggars-2024-07-06 

एनएचआरसी ने सभी राǛो ं और कŐ ū शािसत Ůदेशो ं के मुƥ सिचवो ं और पुिलस Ůमुखो ं को उन įरपोटŘ पर 
नोिटस जारी िकया ह। िजनमŐ मिहलाओ ंको आकषŊक नौकरी के अवसर Ůदान करने के बहाने असामािजक तȕो ं
Ȫारा किथत तौर पर देह ʩापार मŐ धकेला जा रहा है। 

मिहलाओ को देह ʩापार मŐ धकेलने और जबरन भीख मंगवाने के रैकेट को रोकने के िलए एनएचाआरसी ने 
सƢ कदम उठाया है। उɎोनें सभी राǛो ंऔर कŐ ū शािसत Ůदेशो ंके मुƥ सिचवो ंऔर पुिलस Ůमुखो ंको िनदőश 
िदए हœ िक वे जबरन देह ʩापार और भीख मंगवाने के मामलो ंपर नोिटस जारी करŐ । 

 
 
रा Ō̓ ीय मानवािधकार आयोग ने शुŢवार को एक बयान जारी िकया। इसमŐ उɎोनें कहा िक छापे के दौरान 
िगरɞार मिहलाओ ं के बयानो ं को उद्धृत करने वाली एक समाचार įरपोटŊ  यिद सच है, तो जाित, धमŊ और 
भौगोिलक सीमाओ ंके बावजूद मिहलाओ ंके जीवन, ˢतंũता, समानता और सʃान से संबंिधत एक गंभीर िचंता 
पैदा करती है। 

 
 
दरअसल, 1 जुलाई को Ůकािशत मीिडया įरपोटŊ  के अनुसार झारखंड के रांची मŐ एक होटल मŐ छापेमारी की गई। 
इस दौरान कई मिहलाओ ंको िगरɞार िकया गया। इसमŐ से अिधकांश मिहलाओ ंका कहना है िक मजबूरी और 
लाचारी के कारण देह ʩापार मŐ शािमल हो गई थी।ं उनमŐ से कई को उनके įरʱेदारो ंने इस जाल मŐ धकेल िदया 
था। कुछ को अपने पįरवार की जŝरतो ंको पूरा करने के िलए इस िघनौने धंधे मŐ उतरने के िलए मजबूर िकया 
गया था। एक बार असामािजक तȕो ंके चंगुल मŐ फंसने के बाद वे इससे बाहर नही ंिनकल पाईं। 

 
मीिडया įरपोटŊ  से पता चलता है िक पीिड़त मिहलाएं अलग-अलग जगहो ंकी मूल िनवासी हœ। इन मिहलाओ ंको 
नौकरी के नाम पर फंसाकर यह काम करवाया गया, उनके संचालक किथत तौर पर दूर-दराज के ̾थानो ंसे काम 
कर रहे हœ। यह देश भर मŐ अपराध िसंिडकेट की गहराई को दशाŊता है, िजसके िलए ऐसे आपरािधक तȕो ंके 
İखलाफ पूरे देश मŐ कारŊवाई की आवʴकता है। 

वही ंदूसरी ओर रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने कहा िक कŐ ū और राǛ सरकारो ंको भीख मांगने 
की आवʴकता को खȏ करने और इसमŐ शािमल लोगो ंके जीवन की गुणवȅा को बढ़ाने के उȞेʴ से रणनीित 
िवकिसत करने के िलए यह सलाह जारी की गई है। उɎोनें कहा िक कŐ ū और राǛ सरकारो ंȪारा कई पहलो ंऔर 
कʞाण कायŊŢमो ंको लागू करने के बावजूद, देश भर मŐ भीख मांगने की Ůथा जारी है। उɎोनें बताया िक 2011 
की जनगणना के अनुसार, भारत मŐ 4,13,000 (4.13 लाख) से अिधक िभखारी और आवारा लोग थे। एनएचआरसी 
ने अिधकाįरयो ंसे भीख मांगने मŐ शािमल ʩİƅयो ंके संरƗण और पुनवाŊस के िलए एक रा Ō̓ ीय नीित का मसौदा 
तैयार करने को कहा, तािक लिƗत िवȅीय सहायता, ʩावसाियक ŮिशƗण, गरीबी उɉूलन और रोजगार के 
अवसरो ंके साथ उनके िलए कʞाणकारी योजनाएं तैयार और कायाŊİɋत की जा सकŐ  और उन ŝपरेखाओ ंके 
कायाŊɋयन के िलए कायŊकारी कायŘ Ȫारा िनरंतर िनगरानी और पयŊवेƗण िकया जा सके। 

 
देह ʩापार को रोकने के िलए उठाए कदमो ंकी मांगी įरपोटŊ  
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एनएचआरसी ने मीिडया įरपोटŊ  का ˢतः  संǒान लेते Šए सभी राǛो ंऔर कŐ ū शािसत Ůदेशो ंके मुƥ सिचवो ंऔर 
पुिलस महािनदेशको ंको नोिटस जारी िकया है। िजसमŐ मिहलाओ ंको देह ʩापार मŐ धकेलने वाले असामािजक 
तȕो ं से िनपटने के िलए उठाए गए और Ůˑािवत कदमो ं पर िवˑृत įरपोर्ट मांगी है। नोिटस मŐ आयोग ने 
मिहलाओ ंकी सुरƗा, संरƗा और कʞाण के िलए देश मŐ कई कानून और योजनाएं होने के बावजूद असामािजक 
और आपरािधक तȕ समाज के कमजोर वगŘ, खासकर मिहलाओ ं को िनशाना बनाने मŐ कामयाब होने पर 
शिमŊदंगी जताई। 

भीख मांगने वालो ंके संरक्षण करने वालो ंका तैयार होगा डाटाबेस 

जबरन भीख मांगने के िकसी भी रैकेट को रोकने के िलए मानव तˋरी िवरोधी कानून बनाने के िलए 
समाजशा˓ीय और आिथŊक Ůभाव मूʞांकन करने की भी िसफाįरश की। इस कानून मŐ भीख मांगने को मानव 
तˋरी के मूल कारणो ंमŐ से एक के ŝप मŐ पहचाना जाना चािहए और अपरािधयो ंके İखलाफ दंडाȏक अपराध 
शािमल िकए जाने चािहए। उɎोनें कहा िक कŐ ūीय सामािजक Ɋाय और अिधकाįरता मंũालय Ȫारा नगर िनगमो ं
और सरकारी एजŐिसयो ं की मदद से िवˑृत जानकारी एकũ करने के िलए एक मानकीकृत सवőƗण Ůाŝप 
िवकिसत िकया जाना है। िजससे भीख मांगने मŐ लगे ʩİƅयो ंकी शारीįरक, मानिसक और सामािजक İ̾थित के 
साथ एक रा Ō̓ ीय डेटाबेस बनाया जा सके। इससे सभी िहतधारको ं के िलए सुलभ एक ऑनलाइन पोटŊल पर 
िनयिमत ŝप से अपडेट िकया जाना चािहए। राǛ सरकारो ंसे कहा गया है िक वे संगिठत या जबरन भीख मांगने 
के सभी ŝपो ं को समाɑ करने के िलए अिभयान शुŝ करŐ । इस लƙ को Ůाɑ करने के िलए, एनजीओ या 
सीएसओ और मानवािधकार रƗको ंसिहत िविभɄ िहतधारको ं को शािमल करके भीख मांगने के İखलाफ़ सेल 
शुŝ िकए जा सकते हœ।. 

इंदौर के आŵम मŐ बǄे पड़े बीमार, पांच की मौत, मांगी įरपोटŊ  

एनएचआरसी ने एक अɊ मीिडया įरपोटŊ  का संǒान िलया है िजसमŐ मȯ Ůदेश के इंदौर िजले मŐ एक आŵम 
(आŵय गृह) मŐ 30 बǄे किथत ŝप से बीमार पड़ गए और पांच की मौत हो गई। ये बǄे 5-15 साल के हœ। 
हालांिक इन बǄो ंकी मौत का कारण रƅ संŢमण और खाȨ िवषाƅता माना जाता है। आŵम मŐ रहने वाले 
अिधकांश बǄे अनाथ हœ। एनएचआरसी ने मȯ Ůदेश के मुƥ सिचव को नोिटस जारी कर एक सɑाह के भीतर 
िवˑृत įरपोटŊ  मांगी है। इसमŐ किथत तौर पर इलाज के िलए अ˙ताल मŐ भतŎ बǄो ंकी वतŊमान ˢा˖ İ̾थित भी 
शािमल होनी चािहए। बयान मŐ कहा गया है िक आयोग आŵम की समŤ İ̾थित मŐ सुधार के िलए उठाए गए कदमो ं
के बारे मŐ भी जानना चाहेगा तािक ऐसी घटनाएं दोबारा न हो।ं 
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एनएचआरसी ने देह ʩापार मामले मŐ राǛो ंको नोिटस जारी िकया 

https://www.livehindustan.com/ncr/new-delhi/story-nhrc-issues-notice-to-states-in-
prostitution-case-10387488.html 

मिहलाओ ंको असामािजक तȕो ंȪारा देह ʩापार मŐ धकेले जाने पर कारŊवाई नई 

िहलाओ ंको असामािजक तȕो ंȪारा देह ʩापार मŐ धकेले जाने पर कारŊ वाई नई िदʟी, एजŐिसजŐ यां। 

एनएचआरसी ने सभी राǛो ं और कŐ ū शािसत Ůदेशो ं के मुƥ सिचवो ं और पुिलस Ůमुखो ं को उन 

įरपोटŘ पर नोिटस जारी िकए हœ, िजनमŐ कहा गया है िक मिहलाओ ंको आकषŊक नौकरी के अवसर 

Ůदान करने के बहाने असामािजक तȕो ंȪारा किथत तौर पर देह ʩापार मŐ धकेला जा रहा है। 

शुŢवार को एक बयान मŐ रा Ō̓ ी य मानवािधकार आयोग ने कहा िक एक छापे के दौरान िगरɞार 

मिहलाओ ंके बयानो ंको उद्धृ त करने वाली एक समाचार įरपोटŊ की सामŤी, यिद सच है, तो जाित, 

धमŊ और भौगोिलक सीमाओ ं के बावजूद मिहलाओ ं के जीवन, ˢतंũता, समानता और सʃान से 

संबंिधत एक गंभीर िचंता पैदा करती है। 
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चोपड़ा कांड की जांच सीबीआई से कराने की मांग, शुभŐदु अिधकारी ने कहा 
लगता है यह Ɨेũ देश से बाहर 

https://roamingexpress.com/85616#google_vignette 

िसलीगुड़ी: राǛ के िवपƗी नेता सुवŐदु अिधकारी चोपड़ा मामले की सीबीआई जांच की मांग मŐ शािमल 

हो गए हœ। सुवŐदु, भाजपा मुƥ आरƗक शंकर घोष समेत िवधायको ंका एक Ůितिनिधमंडल चोपड़ा 
थाने गया और आईसी से मुलाकात की। शुवŐदु ने कहा, ”मुझे िबना िकसी पूवŊ सूचना के पुिलस ːेशन 

आना पड़ा तािक आईसी भाग न जाए। उनके शɨो ंमŐ, ”चोपड़ा मŐ खाप पंचायत चल रही है। यहां 
पंचायत मŐ वोिटंग नही ंहोने दी गई। बीजेपी नेता ने सीबीआई जांच की मांग करते Šए कहा, ‘चोपड़ा मŐ 
जो Šआ वह बंगाल और बंगािलयो ंके िलए झटका है। आईसी से मुलाकात Šई. वह सात-आठ िमनट से 

हमारी बातŐ सुन रहा है न िनगल सकते, न फŐ क सकते। िवधायक हमीदुल रहमान ने यहां समानांतर 

Ůशासन चलाया। यहां कोई लोकतंũ नही ंहै।कोई भी पाटŎ अİˑȕ मŐ नही ंरहना चाहती। इस बार कम 

से कम 150 बूथ लूटे गये हœ। तजीमुल के नेतृȕ मŐ बदमाशो ंका िगरोह नया नही ंहै। उɎोनें पंचायत 

चुनाव मŐ भी अȑाचार िकया।कोई एक िदन का आयोजन नही।ं िपछले कुछ वषŘ मŐ पुिलस की सीधी 
िमलीभगत से जंगल राज कायम हो गया है। उɎोनें कहा, ”हमŐ लगता है िक चोपड़ा भारत से बाहर हœ। 

राǛ सरकार को कूच िबहार और चोपड़ा घटना की सीबीआई जांच के बारे मŐ बता िदया गया है। नही ं
तो वे कानूनी कारŊवाई करŐ गे। हाल ही मŐ जारी एक वायरल वीिडयो मŐ तजीमुल इˠाम नाम के एक 

तृणमूल नेता एक युवक और युवती को सड़क पर िगराकर पीटते नजर आ रहे हœ. इस वीिडयो के 

वायरल होते ही हंगामा मच गया। पुिलस ने तुरंत तजीमुल को िगरɞार कर िलया। उसके कुछ और 

साथी भी पकड़े गये लेिकन अभी भी कई लोग बाहर है। इसके पहले रा Ō̓ ीय मानवािधकार आयोग के 

चार सद˟ Ůितिनिधमंडल बुधवार को िदʟी से रवाना Šआ था और गुŜवार को वारदात वाली जगह 

पर पŠंचा है। आयोग के सद˟ो ं ने पीिड़त युवक और युवती से मुलाकात की। दो घंटे तक उनसे 

बातचीत की गई है। उनके बयान įरकॉडŊ िकए गए हœ। वही,ं रा Ō̓ ीय मानवािधकार आयोग के सद˟ो ंने 

पįरवार के बाकी सद˟ो ंके अलावा पड़ोिसयो ंके बयान भी दजŊ िकये। इसके बाद Ůितिनिधमंडल घर 

से िनकलकर घटना̾थल पर पŠंचा है। वहां से वे Ťाम पंचायत लƘीपुर के िलए रवाना हो गये। 
हालांिक, जाते वƅ आयोग के Ůितिनिधयो ं ने पũकारो ं के सामने कोई िटɔणी नही ं की।सूũो ं के 

अनुसार, पीिड़त युवक-युवती घटना के बाद से एक ही घर मŐ रह रहे हœ। आज Ůितिनिधमंडल के 

सद˟ वहां गए। जहां पीिड़तो ंसे उɎोनें िविभɄ Ůʲ पूछे। चार सद˟ीय Ůितिनिधमंडल मŐ एक मिहला 
अिधकारी भी हœ। इɎोनें बाद मŐ पुिलस से भी बात की है। ŵीवाˑव ने बताया िक आयोग की यह टीम 

जʗ ही अपनी įरपोटŊ सौपेंगी। įरपोटŊ अशोक झा 
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िभखाįरयो ंको िमले बराबर का हक, डाटा कलेƃ करे सरकार; मानवािधकार 

आयोग ने जारी की एडवाइजरी 

https://www.livehindustan.com/national/story-protection-and-rehabilitation-of-
individuals-engaged-in-begging-advisory-by-nhrc-10385543.html 

2011 जनगणना के अनुसार, भारत मŐ 413 हजार से Ǜादा िभखारी और आवारा लोग थे। िभƗावृिȅ 

मŐ िलɑ ʩİƅयो ंकी मौजूदगी हािशए पर पड़े और कमजोर समुदायो ंके सामने आने वाली चुनौितयो ं
की याद िदलाती है। 

भारत मŐ भीख मांगना एक महȕपूणŊ सामािजक सम˟ा है िजसके पीछे कई कारण हœ। गरीबी, 
अिशƗा, बेरोजगारी, सामािजक असमानता, और िवकलांगता जैसी मजबूįरयां इस सम˟ा को और 

अिधक जिटल बनाती हœ। गरीबी सबसे बड़ा कारण है। कई लोग अपने पįरवार का पेट भरने के िलए 

भीख मांगने पर मजबूर होते हœ। हालांिक भारत के रा Ō̓ ी य मानवािधकार आयोग (एनएचआरसी) ने 

भीख मांगने मŐ लगे ʩİƅयो ंके संरƗण और पुनवाŊस के िलए एडवाइजरी जारी की है। इस एडवाइजरी 
मŐ कई Ůमुख िसफाįरशŐ शािमल हœ, िजनका उȞेʴ भीख मांगने मŐ शािमल गरीब, अिशिƗत बǄो,ंǄो ं
मिहलाओ ं और िवकलांग ʩİƅयो ं के सामने आने वाली सामािजक-आिथŊक चुनौितयो ं का समाधान 

करना है। 

2011 की जनगणना के अनुसार, भारत मŐ 413 हजार से Ǜादा िभखारी और आवारा लोग थे। 

िभƗावृिȅ मŐ िलɑ ʩİƅयो ंकी मौजूदगी हािशए पर पड़े और कमजोर समुदायो ंके सामने आने वाली 
चुनौितयो ंकी याद िदलाती है। िभƗावृिȅ िसफŊ  गरीबी का नतीजा नही ंहै, बİʋ यह एक सामािजक, 

आिथŊक सम˟ा है, जहां िशƗा और रोजगार के अवसरो ंके अभाव मŐ लोग अपनी आजीिवका चलाने 

के िलए भीख मांगने को मजबूर हœ। यह एक सामािजक मुȞा है जो कई देशो ंके शहरी इलाको ंमŐ ʩाɑ 

है। शहरो ं और छोटे शहरो ं दोनो ं मŐ, मिहलाओ,ं ओ ं बǄो,ं Ǆो ं टŌ ां सजŐडर और बुज़ुगŘ सिहत कई 

ʩİƅ जीिवत रहने के िलए भीख मांगने को मजबूर हœ। इसके अलावा, सामािजक उपेƗा के 

पįरणामˢŝप, शारीįरक ŝप से अƗम ʩİƅयो ंके पास जीिवत रहने और दैिनक भरण-पोषण के 

िलए दूसरो ंपर िनभŊर रहने के अलावा कोई िवकʙ नही ंहै। 

हालांिक, गरीबी की सतह के नीचे एक मानवीय संकट िछपा है जहां इन ʩİƅयो ंकी गįरमा और 

अिधकारो ंसे समझौता िकया जाता है। इन मुȞो ंको संबोिधत करने के िलए, एक ʩापक ̊िʼकोण की 
आवʴकता है, िजसमŐ सामािजक कʞाण हˑƗेप, बुिनयादी सुिवधाओ ंतक पŠंच, मजबूत कानूनी 
ढांचे और उनके अिधकारो ंकी रƗा करने और उɎŐ समाज मŐ िफर से एकीकृत करने मŐ मदद करने के 

िलए ŮवतŊन शािमल हœ। इसी को देखते Šए रा Ō̓ ी य मानवािधकार आयोग (एनएचआरसी) ने सरकारी 
अिधकाįरयो ंको एडवाइजरी जारी की है। 

1. सवőƗण, पहचान, मानिचũण और डाटा बœक तैयार करना  

सामािजक Ɋाय एवं अिधकाįरता मंũालय (MoSJE) Ȫारा रा Ō̓ ी य डेटाबेस बनाने के वाˑे िवˑृत 

जानकारी एकũ करने के िलए एक मानकीकृत सवőƗण Ůाŝप िवकिसत िकया जाना चािहए, िजसे 

िनयिमत ŝप से अपडेट िकया जाना चािहए। सभी डेटा एकũ िकए जाने चािहए और एक ऑनलाइन 

पोटŊल/डैशबोडŊ पर अपलोड िकए जाने चािहए। इस पोटŊल का एƛेस राǛ/िजला ˑर के 

अिधकाįरयो,ं यो ंनोडल एजŐिसजŐ यो ंऔर आŵय गृहो ं जैसे िविभɄ िहतधारको ंके पास होना चािहए। 

उɎŐ एकũ िकए गए डेटा की सॉɝ कॉपी बनाए रखने के िलए भी ŮोȖािहत िकया जा सकता है। 
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2. िभƗावृिȅ मŐ िलɑ ʩİƅयो ंका पुनवाŊस 

 आŵय गृह के Ůȑेक िनवासी को पंजीकृत िकया जाना चािहए तथा राǛो/ंǛोसंंघ शािसत Ůदेशो ं(शो ं
यूटी) या अिधकृत एजŐिसजŐ यो ंमŐ संबंिधत िवभागो/ंगोनंगरपािलकाओ/ंओŤंाम पंचायतो ंȪारा पहचान पũ 

जारी िकया जाना चािहए। काडŊ मŐ उनका नाम, अनुमािनत आयु (यिद सही आयु उपलɩ नही ं है), 

आŵय गृह का पता तथा ˢा˖ İ̾थित (यिद िदʩांग हœ, आिद) शािमल होनी चािहए। ऑनलाइन 

पोटŊल पर इन िववरणो ंकी अिनवायŊ Ůिविʼ की आवʴकता है। 

ˢा˖ सेवा हर राǛ यह सुिनिʮत करेगा िक आŵय गृहो ंमŐ सभी िनवािसयो ंको उिचत भोजन और 

आवास की सुिवधा उपलɩ हो। िशƗा भारतीय संिवधान के अनुǅेद 21 ए के तहत सरकार को 6-14 

वषŊ की आयु के सभी बǄो ंको िनः शुʋ और अिनवायŊ िशƗा सुिनिʮत करनी है, िजसमŐ भीख मांगने 

वाले बǄे भी शािमल हœ। राǛ को िशƗा का अिधकार अिधिनयम, 2009 के तहत ऐसे बǄो ं को 
सरकारी या िनजी ˋूलो ंमŐ पंजीकृत और नामांिकत करना है। 

कानूनी और नीितगत ढांचा अनुǅेद 21 सभी नागįरको ं को सʃानजनक जीवन की गारंटी देता है 

और इसिलए, देश के िलए यह सुिनिʮत करना अिनवायŊ है िक भीख मांगकर अपना जीवन यापन 

करने वाले लोगो ंको पयाŊɑ आŵय, पयाŊɑ पौिʼक भोजन और उिचत 

व˓ िमले तािक वे तब तक सʃान के साथ जीवन यापन कर सकŐ  जब तक िक समाज से भीख मांगने 

की Ůथा समाɑ नही ं हो जाती। गैर सरकारी संगठनो,ं नो ं नागįरक समाज संगठनो,ं नो ं िनजी Ɨेũ, 

धमाŊथŊ टŌ ːो ंआिद के साथ सहयोग सरकार आŵय गृहो ंमŐ रहने वाले लोगो ंको उनकी योƶता, Ɨमता 
और पसंद के अनुसार कौशल िवकास और ʩावसाियक ŮिशƗण Ůदान करे। इससे वे ˢरोजगार या 
मजदूरी रोजगार करने मŐ सƗम होगेंहो ं गे, िजससे यह सुिनिʮत होगा िक वे अपना भरण-पोषण कर 

सकŐ  और सʃानपूवŊक जीवन जी सकŐ । िवȅीय सेवाओ ंतक पŠंच आŵय गृहो ंमŐ रहने वाले और/या 
पुनवाŊस के बाद िभखाįरयो ंको ˢयं सहायता समूह (एसएचजी) बनाने के िलए ŮोȖािहत िकया जाए। 

Ůािधकरण बœको ंके साथ समɋय करके इन ˢयं सहायता समूहो ंको ऋण Ůदान करŐ , िजसके िलए 

समूह गारंटी को संपाि Ŋ̫क के ŝप मŐ माना जाएगा। राǛ ˢयं सहायता समूहो ंके कʞाण के िलए 

बनाई गई सरकारी योजनाओ ंका लाभ भी उपलɩ कराएगा। 
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